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NEW DELHI: THE

(

S.D.Né. in exercise of the pd
clause (v) of clauses {(23C) of Section 10 of

were conferred by sub=
the Income-tax Act,

1961 (43 of 19561), the Centrak Gevsrnment hjfrab'y notifiss

* Rajani Raja Trust, Madras ® for the purped

clauss for the assgsament ypars 199586 to
the follewing conditions, namelys~

1

(i) the assesspe will apply its i
for epplication, wholly end
objects fof which it ie #at

(ii) the asssssee will not invest

& of the said sube
99798 subject to

.ncoms, OF accumtlats
xelusively to the
bl i sheds ' :

or deposit its funds

{other than voluntary contributions received and

maintained in thr foim of |
for any petiod during the pt

ellary, fumiture ete,)
vious years relasvant

to the asseesment yoars mentioned above othupwise
than in any oune or more of the forms or modes
spacified in subsssotion (5) of Sectien 17;

{iii)
the business is incidentasl t

| gbjesctives of ths assesses aig

b

actounts arg maintained in o

-.g
AN
© (HaKoEHOU
UNDER SECRETARY TQ TH

this ;n.atifica'tian' will mot apply in relation to any
income being prefits and gains of busines; unless

the attsnment of the
d separate books of
spgct of such business,
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The Manager, ' TELE
Government of India Prasss, ~
Ring Road, Mayspuri Industrial A
(Rear Rajouri Garden), New Delhi
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